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O R D E R 
 
 
 
 

 PER S.RIFAUR RAHMAN, AM:  
  

1.  This appeal has been filed by the Assessee against the order 

of Learned Commissioner of Income Tax (Appeals)-1, Jaipur [“Ld. 

CIT(A)”, for short], dated 17/01/2024 for Asst. Year 2020-21.  
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2.  At the time of hearing, it is brought to our notice that the Ld. 

CIT(A) has not condoned the inordinate delay for filing the appeal 

before him and also not decided the issue on merit. Both the 

Counsels agreed with the above facts on record and at the same 

time, the Ld. DR submitted that the assessee has not submitted 

reasonable ground for condonation of delay before the Ld. CIT(A).  

3.  After considering the submissions of the both party, we are of 

the considered view that Ld. CIT(A) should have condoned the 

delay for the facts on record that the assessee had filed rectification 

application u/s 154 of the Act and waited for the same. With 

regard to status of the u/s 154 application, Ld. CIT(A) could have 

verified from Jurisdictional Assessing Officer. Since, the 143(3) 

assessment was completed on 20/09/2022, the assessee may be 

under wrong impression. That is the reason assessee has failed to 

file appeal on time before First Appellate Authority, in case he is 

not satisfied with the reason submitted by the assessee, he should 

have decided the issue on merit.  
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4. After considering the submissions of the assessee, we are of 

the considered view that the delay may be condoned for the sake of 

overall justice and we are inclined to remit this issue back to the 

file of Ld. CIT(A) to decide the issue denovo after giving proper 

opportunity of being heard to the assessee.  

 

5. In the result, the appeal filed by the assessee is allowed for 

statistical purposes.  

             Order pronounced on 21st June, 2024.  

              Sd/-                                              Sd/- 
 

 

       (MADHUMITA ROY)                (S.RIFAUR RAHMAN)             

      JUDICIAL MEMBER            ACCOUNTANT MEMBER                

Dated: 21/06/2024   
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